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Prf>sident  ...  .

Allotment of «eâ in the!
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LEGISLATIVE ASSEMBLY. 

The ,A,ssembly met in the .Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. Ctll.urman (Lieut.-Colonel.sir Henry Gidney) 
in the Chair. ' 

.. 
MEM"J3ERS SWORN. 

Dr. G. V. Deshmukh, M.L.A. ~mbay Cit,:, Non-Muham-
madan Urban); 

Sir Darcy Lindsay, Kt., C.B.E.; M.L.A. (Bengal: European); 
Ba.ja. BahadUl!1Iarihar ~sad Narayan Sinha, M.L.A. (Bihar aJ;ld 

Oris8&.:' Landholders); and 

Mr. Madhao Shrihari Aney, M.L.A.. (Berar Representative). 

MOTIONS FOR ADJOURNMENT. 

JIr. 0bairmaa (Lieut.-Colonel t:;ir H!3nry Gidney): I may inform 
lIPnourable UemJ>ers ~at ~ have. receiveq nop-CEli' of motions for adjou~­
ment 'of the bUslneS6' 'of the Blouse frOm Mr.' B. Das and Mr. Akhll 
Chandra Datta. Honourable Members are alre1l.dy· aware that His 
Excellency the Governor general will. address the Assembly today at 
8 o'clock, and it is n.ot lmowtl how long the addreBS will take. Moreover, 
as Honourable Members will readily realise, it will be necessary for the 
furnitu .... ,()f this HoU8e to be re-arranged suitably for the occasion. There 
,will thus be' no time, in the opinion of the Chw, today to take up 
these important matters. . In, the circumstances, the Ch/lrir suggests ~t 
these motions may be taken up on Monday, the 28th instant, and, in 
that case, the Chair will lVaive the question of urgency, but reserves to 
'itself the right of cOI)si.dering c8.c·h motion on its merits as to whether 
it iii otherwise in order or not. (After a pause.) The Chair takes it 
that the House has no objection to the Buggestion it has just made. 

:AGltEEMENT BETWEEN ms MAJESTY'S GOVERNMENT IN THE 
UNl'fED KINGDOM AND THli: GOVERNMENT 01" INDIA. 

The Honourable Sir 1000ph BJiore (Memher for Commerce Ilud Rail-
"a~s): 84', ~ lay on the ~ble Ii qopy of ~e' Agreement betwE\8n His 
I!~Y'~ Government iuthe Ulli~~' ru.om sad f,be GovernmeJJ.t of 

. (99) ... 



100 LBOISI.ATlVE ASSBMBLY. [24TH JAN. 1Y36. 

PnB.\MBLB. 

His Majesty's Government in the United Kingdom and the o~m­
ment of India hereby agree that, during the oontinuance of the Ottawa 
Trade Agreement, the following undertakings on the part of His Majesty's 
Government in the United Kingdom and of the Government of India shail 
be deemed to be supplementary to that Agreement, namely:-

~ I  1. 

It is recognised by His Majesty's Govermnent in the United K41gdom 
and the Government of India that while protection to an Indian industry 
against imports of whatever origin may be necessary in the interests of 
the economic well-being of Indili.', the conditions within industries in India, 
in the United Kingdom· and in foreign countries may be such that.n 
Indian industry requires a higher level of protection against foreign goods 
-than against imports of United Kingdom origin. 

AnTIOLB 2. 

It is l'ecognised by His Maje8ty's Government, in the U nitea Kingdom 
that, under existing conditions, import. duties OQnstitute an indispensable 
element in the revenues of the Government of India, Sond that revenue con-
siderations must be given due weight in fixing levels of import duties. 

ARTIOLE 3. 

1. The Government. of India undertake that protection will be afforded 
to such industries only as after due enquiries by the· Tariff Board have, 
in the opinion of the Government of India, established claims thereto in 
accordance with the policy of discriminr..ting protection-laid down in the 
. resolution adopted by the Legislative AS8embly on l6th February, 1928:, 
provided that this undertaking shall not apply to safeguarding of i dust i~ 
under the, Safeguarding Act of 1933. . 

2. Too Government of India further undertake that the me6.9ure of 
protection to· be afforded shall be only 80 much as, and no more than, 
will equate prices of imported goods to fair selling prices for similar goods 
produced in India, and that, wherever possible having regard to the provi-
sions of this Article, lower rs.tes of duty will be imposed on goods of United 
Kingdom origin. 

3. The differential margins of duty established in accordance with the 
principles ·laid down in the preceding claul!es of this Article as b~t ee  
United Kingdom goods on the one hand and foreign goods on the other, 
shall not be altered to the detriment of United Kingdom goods. .' . 

. •. The undertakings o tai ~d  in this ~ ti le shall not prejudice the 
~ t o~ the Government of India Ill: cases m which they find it essential, 
.!ll the mterests o! the revenue. to lDlP?Se an o e i~i  revenue duty ou 
Imported goods higher than the protective duty reqUired. . 

ARTICLE, 4. 

• When. thequelltion of t ~ grant of s.ubstantive. proteotion to an Indian 
'l ~U t y 18 referred for .enqwry to a Tanft Board the' GO'tk1n1l8nt fjf I ~ 
Will afford full opportunity tJo any indu8try conoerned in the United i ~ 



INDO-BBl,TlSB TaADB AGUBMBNT. 

"to st1l.te 'its c.ita -and to answer the, cases presented by the other interested 
"parties. The "Government ,of Indio. further undertake that, in the event 
of any radical changes in the conditions affecting protected industries 
during the currency of the period of protection, they will, on the request of 
His Majesty's Government or of their own motion, cause an enquiry to 
be "UI&de 6'8 to the' appropriateness of the existing duties from the point 
of view of' theprineiples laid down in Article 8, and that" in the course of 
8uch enquiry, full consideration ,will be given to any representations which 
may be 'put forward by any interested industry in the United Kingdom. 

ARTIOLE 5. 

His Majesty's Government in the United Kingdom will give o si~e ­

-ation to .the stepa that might be taken in co-operation with the respective 
.commercial "interests' to develop the import from Indi&; of raw or semi-
manufacturea materials used in the manufacture of articles of a class 
which, on importation into India,' are subject to differential protective 
duties. In particular they invite the Government of India' to take note 
.of the steps that have already been taken in the United Kingdom in 
pursuance of Article 8 of the Ottawa Agreement with a view to the widen-
ing of the area of consumption of Indian cotton; and they undertake to 
continue 'to use aUpOasible efforts in co-operation with commercial interests 
to stimulate the consumption of Indian cotton in all possible ways, in-
cluding technical 'research, commercial investigation, market liaison, and 
.industrial propaganda. ' 

ARTICLE 6. 

His Majesty's Government in the United Kingdom undertake thbt, in 
-accordance with the principles of the foregoing Article, the privilege of 
duty-free entry of Indian pig iron into the United Kingdom will be con-
tinued so long as the duties applicable to articles of iron and steel imported 
into India are not less favourable to the United Kingdom than those 
provided for in the Iron and Steel Protection Act, 1034, without prejudice, 
however, to the provisions of sub-sections 3 (4) bud 3 (5) of the Indian 
!l'ariff Act, 1894, as amended by section 2 of the Iron and Steel Duties 
Act, 1934. ' 

ARTICLB 7. 

His Majesty's Government in ,the United Kingdom and the Govern-
ment of India undertake that, in all matters relating to this Agreement, 
they shall at all times receive and consider any cpnclusions, agreements or 
reports which may be framed as the result of conferences between the 
acoredited representatives of industries concerned in the United Kingdom 
aud 'in India. 

Signed on behalf of His Majesty's 
Government in the United Kingdom. 

WALTER RUNCIMAN. 

Signed on. behalf of the Government of India. 

,B: N. MITRA. 
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EXCHANGE OF, NOTES. 

No.1. 
,Sir, 

I 3m authorised to undertake on behalf of ,His aj~ity'  GoveRlnleat 
in the United KiQ8dOm that if at any time any fuI"tAet' 0r other -pecW 
.. teps are taken by the Ooloniea and Proteotoratel'tt> ikcl1illfate't.las 881.· 01 
UnitJe4 Killgdom oottd>n goods i.n.competition with ~  otto ~ 

they will invite the Governments of the Colonies. and Protectorates to 
accord as favourable treatment to In61ian cotton goods of any description 
as loay be proposed for simil6.r United Kingdom cotton goods. . , 
The above undertaking' shall remain in· ~ leso lOQg aB' -the Agreement 

o~ 28th October, 1935,b.etween theLlIoDcaahireDalegation Io ~'t e lIl~ 
(lwners' Association" omb~y  or any Bubsequent A,greeJ:Jlent which ~ 
be Clonchided between the cotton textile industries of the two o'~ti:it  
remain. in force. " 

I ' ~ tha honour to be, 

Sir, 

Tile 9th January, 1985. 
WALTER JWNOaLc\llW., 

Sir B, N. Mitra, K.C.S.I., K.C.I.E., C.B,E. 

No.2. ···.f 

'SJr, r 

1 have the honour to acknowledge receipt of your letter No. r of t:d y'~ 

date. 

I am authorised to undertake on behalf of the Government of India that 
as soon' (.'S the second surcharge comes off us 6 general mealJure, the tad 
rates on United Kingdom cotton piece goods will be reduced to 20 per cent. 
ad valorem or 31 annas per pound on plain grey goods, and 20 per cent. 
ad valorem, on other goods, provided that on expiry of the period' of the-
agreement of 28th October, 1988, between the Lancashire D'elegatioll and 
the Millowners' Associa.tion,  13ombay, the duties on United Kingdom gOods 
for the rema.ining period of protection will be fixed on eo review of o di~ 

tions then existiug and in the light of Buch experienCe as, may .havebeet,a 
gained .. 13y reference to the second surcharge coming off as 8 general 
measure is meant the removal of the surcharge on a. rer..'Sona.bly, large pre>-
portion of, not necessarily all, the items now subject to it. 

Th.! Sltlc. ~ua y  .2985. 

Rt. ;Hon. W. Runciman, :M.P. 

I have tlie honoUt' to bep 
Sir, 

Your obedient servant, 

13:. N. mTRA.. 

' ~ , 'f: I .• J" ' •• ' ' ~ ' 



.INDQ-Ul'l'ISlI T84DB .AG8UMENT. 

No.8. 

I ba~ t U  toaokBQ.wledge the l'eoeipt of YOUf letter (No.2) of 
ttoday's date. . 
i, .. 

I· hare the honour to be, 

Sir, 

Your obedi,eri.t servant, 

:,.he 9tl • ..1a",,,o.T'IIo ad~ 
WALTER ·'BUNCIiu.N:, 

:Sir B. N. Mitra, K.O.S.I., K.C.I.E., C.B.E. 

S.TATEMENTS LAID ON THE TABLE . 

. i~ ol mdtio'  ~mia !d in ~ ly to pdrt (b) of starred" U t ~~  No. 276 
. asked by' M,'. ~ ut Sing on the 30th July, 1934: 

EXOISE DUTY GOl..x.aCTBDONSlJGAB. 

.. Amount of exci8c duty collected oil sllpr since it. impoaRion Ull the end of .J.e, 
l~  .... .. ... .. Be. 6,22,746, 

infOl'mation promised in r('ply to parts (c) to (j) of starred question 
. No. 802. asked by Khan Bahaa.tl.r, Ha.ji Wajihuddin on the UAhAugust, 
· .. ·1934. '. 

'N,El:'1'RA,L CONTROl, SECTION OF THE INDIAN RAILWAY ~  ASSOCIATION. 

(c) Yes. r 

(d) The, staff of the eu~l Control eect.ion have been recruited from State and 
·Company.managed Bail",,,,.., arid ~ the ' ~ et  ,. \ 

r .. ) and (I). :No. Reduct.ions iu i ~' eut a i o~ Illtabii$nent. have takfn 
'place on only .wo occasions since ita first organization. During this period 28 men have 
,o,flllll ~ e ea ·and 18 demoted .. 

. ' 
(g) The employee8 trallsferred from ·the Railways to the Neutral Control Section do 

'not retain li_ OR their previous appointments on t.he railwaYB. It is, therefore, not 
;po5sible to transfer any of them back to a railway. 

(h) The 8taff concerned were transferred from 1'8ilwaYB toilh, Nevtral Control 
·s.,ction when retrenchment was going on and if they had not accepted appointmentl 
'DlIder the Neutral Control 6ect.io,n ~ey would probably l~e b'lI et ~ ed  

(j) Ret.rencianent or' demoUon in the. N e,*"l CoDkol Sect.ioG iI carrilld out. ~ the 
'Mftte generaJ. principles ali have been acIophd by t.he larger· ail ~y •• 

. '. (1)' ~~ &'N' iafonmld. ~t  se i~ i'  in ·t.he Neutral ~ol Sec;tiQD i. 
iilfterJrnnd li}" ."\1 "qt.h of .. rvlO8 III • p.n.uluJar ~  



LBotSLATIVB ASSBMlILY. [24m JAN. 19BG.. 

In/ormation promised in reply to unrtcmed queation No. 89, a.ked _b!/, 
Pandit Satyendra Nath Sen, on the 20th AuguBt, 1984. 

ANGLO-iNDIAN BHIm ApPRBNTIOES ON TB'B EAST INDWf BAD",,-!'!. 

(a) This is aPl?roximately correct. The exact numbera are 41 ell... apprentia. 
and eight apprentice· train Buminers. 

(6) No. 

(e) (d) and (e). Government understand that there were four apprentioe train. 
e llmi~e s on the Howarh ,Division but on the re-arrangement of the rolling st.ock 
staff they w.ere diacharged on and from the 4th April, 1934, They were lubsequently 
al.Nlrbed a8 Ikilled labourers in the electric branch of the rolling stock sectiOD OD the-
9th May, 1934. Three of them were later on absorbed al train examiners OD the 
27th u~  1934, and the fourth was. at hiB own requeat, absorbed in the ftCIIDcyol • 
t;cket collector on the 9th July, 1934. 

(/) No, a8 there are DO vacancies. 

(g) The six shop-trained ex-apprenticea, referred to by the Honourable Member, 
were appointed in the Howarh Diviaion for reasonll given by Sir Alan ParIOns in. 
reply to question No. 631(r.) asked by Mr. Bhuput eing in the Legislative A_bly 08. 
the 4th March, 1932. 

(h) Yea. It does not, however, preclude appointment. being made from other-
l u ~el  if neceuary. 

(i) The Agent reports: "The shop apprentices do a courae of five y.,.,ra as agaiDBt 
three year8 done by apprentice train examiners and they receive a far superior training. 
a8 compared with the latter both iD theory· and practice. There were about thirtY-Bix 
.m'b men on the waiting list from which six were selected 80 as to have suitable men 
available in time to come to fill vacancies in the higher grade of train examinerl and 
t.o hold charge of 8tatior.s aB head train eltaminers, It is for this reason and also-on· 
R(!C'.C)unt of Sir Alan Parsons' assurance given in the Legislative Assembly as quoted 
iD _aDllwer to part (0) above that the shop-trained apprentices were appointed"_ 

Information promi8ed in reply to darred quution8 N08. 910 and 911 aaketli 
by Khan Sahib Shaikh FazZ-i-Haq Piracha on the 30th :7tugult, 1984. 

FMPJ..OYMENT OF MUSLIMS IN TlIE INCOME-TAX DEPARTMENT OF THE PUNJAB; 

NORTH-WEST FRONTIER AND DELHI PRoVINOES. 

910. (alA statement is given below showag t.he number of Mualim gazetted· ofIicer. in u.. 
IDcome-t.a.x Depart.meJl.t, Punjab, North Weat Frontiel" aDd Delhi Provincea, on lIt_ 
JaDuary, 1927 aDd 1st JaDuary, 1934: 

let January 1927. 

1st Janll&rY 1984 

Total No. 
of officers. 

38 

52 

No. of 
Muslims. 

8 

14 

(6) Yes-811cept that. there are -48 gazetted postland DOt 38., 

Parcent ..... 

is·s 
27 

(c f Since the, b_eginning· of 19M1 three .A.uiatant Income-tax Of!icen bl!Jve beeu-. 
promoted by seDionty to the peate Ot IDoome-tu Oftlcera <ADd of thelleo.e i. a ~  

(ei), (e) and (f). 'rhe attentioll of the BOllOQrable Member. i. inn," -to the-
recent. order. of the Government of India pabliabed in the Gazette of India, dat.ed tile .. 
7th ul~  1934, which will SOVenl lucb a~ oi tme tl in future. 



BTA TEME5"8 LAID ON TO TABLE. lOS 

PBOIIOTI05S-IN THE INCOM:S-TAX DEPARTMBNT IN THII PUNJAB NOBTH-WB8T 

FRONTIER AND DELUI PROVINCES. 

'11. 'a) No. 
(b! There ill no ual~ at io  by examinat.ion for appointment t.c gazetted r:lnkl. 
~ DOD·galet.ted C.ffiCiaia are allowed to lit for the departmental examination 
pr8l1crlbed for Officers, but t.his carries nj) promotion condition. 

The concluding part of the question does not arise. 

(e) and (d) •. Do not arise. 

'nfurmatiofll ' '''~ led in Teply to Bta.TTed queIUonNo·. 913, aaked hfl ) l '~ 
. B. V. Jadha.., on the aoth'Au!l.uBt, 1934. 

LOCATION OF TIlE INCOME-TAX OFFICE AT SUOLAPUR. 

(a) The Income·tax Office, ShoJapur, is situated about a mile from the main Bazar of 
tbe city but is within the city limits. 

(b) There is no CODveyaace at.Uui at preeent, but the Superintendent of Police haa 
promleed to provide one in the near future. .  . 

(e) Not in all cases. 

Cd) No. 

(e) Re. 100 per menaem. 

(I) .. 88. 

W) Yea. 

(It) In all, eight premiaea were _n and the prell8nt one, being the mOlt 8ult.ble 
aad convenient, was 1181ected. 

In;mmation promi8td in Teply to unatlmed quelltion No. '110, a.,ked by 
Goawamj M. R: Puri, on .the .'loth August, 1984. 

I,lCF.NCE FOR Cot;NTal" WniE RETAIL. SALE 'AND WHOI,E-SALJI.: BOTTLJNG IN TIm ' 
PuNJAB AND DELHI. 

(a) No, except in Simla and SultlUlpur (Kulu) towns. The restriction was iI o~a 

becauBe of malpractices found to result in the Punjab ·from a combinatiOD of the two 
·eIuae. of lice_. 

(6) The Financial Commil!sioner, Punjab, supplied to the Chief Coo,mlaaioner, ntilhi, 
a coPY' of biB inBt.ructionB to the Deputy ommi ~io e  in the Punjab for the di~ l 
ofexciae shops in their districts, whicli al.a embodied the proposal mentioned, hut .LIe 
did not suggest that; it should be followed in Delhi. 

(e) The instructions were forwarded to the Deputy Commissioner for euggeRt,ions for 
conducting the auction of excise licenses in Delhi. 

(tl) and (f). The proposal was duly conllid8l'ed but, &8 the condition. obtainillg ill 
Delhi ditJered from thOll8 in the Punjab, it was decided lIot to prohihit the grant of a 
retili} licenae ,and a' wh(lleaale Iicen .. to one and' the aame person. Such a. step would 
have ClBUeed aD uDnecessary decreaBe in licence fees. 

(e) Yea. 
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. (g) No. . The bqttJing i. done u d~ Mie IlIoiJeryieioo Qf the lIOxcile ab l I ~: 
and no case of adulteration bas been di.covel'ed. 
(b) No. The retail shop licensee is not a~t o ised to stock bottling material on .t.be 

licensed premilJe8. Moreover, adulteration can be readily detected by the qee .of t~  
Hydrometer. . 

ELECTION OF THE PRESIDENT. 

Kr. Ohalrman (Lieut,-Colonel Sir HenryGidney): ~ a o d~ e ,with 
the provisions of rule !i-A of the Indian Legislative Rules, the House will 
now proceed to elect a President by ballot. In compliance with the provi-
.f!ions of sub-rule (3) of that rule. I have to announce to Honourable Mem-
: b~ s that three nomina.tion papel'lj d,J:lly filled. in have been e~i ed by 
n,le (;n behalf of Mr. Tasa4duq AhmBfi Khan. SherwaQi, and four nomina-
..tll)n plipel'S duly filled in have been received on behalf of Sir Abdur Rahim. 

The names of tIle proposers und sec6n'del's of Mr. Sherwani are as 
follows: 

I .. 

.PrOlxuers 

Secooders 

{ 
Mr. S. SatYarriurti. 

. Pandit ~o i d BaUabh Pant; 
Mr. Asaf Ali, 

fMr. N. V. Qadgil . 
• ~ Mr. AII"( Ali. 
L MUll8hi !swar Saran. 

The names of the proposers and seconders of Sir Abdur Rahim are as 
follows: ' 

Proposers . 

Seconders '. . 
I 

(Dr. F. X. DeSouza . 
. lMaulvi Muhammad Shaft Daudi. 
Mr. K. L. Gauba, 
Sir Cowasji tTebangir. 

fNawab ib~a l  Sayad 
mad Mehr Shah . 

• ~ Syed Ghulam Bbik Nairaog. 

lMr. D. K., ~ i i au~u y  
Dr. Ziauddin Ahmad. 

Muham-

Honourable Members 'VI'ill now come up tot ~ table and receive tbe 
bllJlot papers from the Secretary in the order in which..l, ~ 9Ut._ 
~~l~ and in order better to preserve t·he secrecy of tile ballot, I. would 
Invite Honourable Members, on taking the ballot paper, to come into the 
room ~e j d .the Chair, where n. table is provided for them, and afte.r 
recol'dmg their votes to hund the ballot papers to the Secretary at the 
tablE'. . 

('rhe ballot WBS t ~  taken.) 

Mr. Ohalrman ieut" olo~el Bir. 'Henry Gidp.ey): The result of the, 
voting is that Mr. 'r. A. K. Sherwani haS secured. .62 votes and.Sir AbdUl' 
Rahim has secured. 70 votes, and one vote for Sir Abdur Rahun' I have 
ieclared invalid. I, therefore, declare Sir Abdur Rahim to be duly 
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elected by the Legislative Assembly ns its President., (Loud an'd Pro· 
~ l ~~~ ) .:A.!l ~~t  ~e J,l,ecessary now. iato .sequre the approval 

t~ ~e ~yi ie o em " e ~a  required by ub ~  l~ .. of 
'¥Q,ijon .63Co( the Governmento..f Iridia Act. In order that, the e ul~te 
·,,"Pprova.l m~y 'be obtained and ommu i a~d to the aouae before Hit' 
~~elle yadd eases this House this tiftemoon, the. Il'ouse will re-assemble 
~ ,ten minutes to one of the CloCk today, until which time the House 
'!'tands adjou11led. . .' : 

The :A.asembly. then adjourned till Ten Minutes to One of the Clock • 

.. '1'lte Assemblyre-assembled at Ten Minutes to One of the ClOck, 
,Mr. ChB.irman (Lieut.':Colonel Sir lHenry Gidney) in the ·Cnair. 

. ,JIr. Ohalrman (Lieut.-Colonel Sir Henry Gidney): I ha.ve received a 
'lrJ.-ageirom Ris Excellency the Viceroy and Governor General, which 
;"BaS as' follows: . 

(The, Assembly receive4 tbe Message litandiug.). 

"ORDER. 

" In pursuance of. the pTovitii01l.8 of sub-section (1) of section 630 Of the 

"''''''",ent of IntliaAct, 1, FnJeman, EM' of WiUmgdon, hereby .ipi", 
i!mt r' approve, the election by the 'Legi.la.tive AniJmb'lll 01 Sir Abdur 
i i~  K.O.S.l., CJ8 President offhe aid et"bl~  

New 'Delhi, 

':I'he 24th January, .1935. 

(Bd.) WlLLINGDON, 

i l o~ and Govc.,.",or General." 

Mr. President, the 'Message ~ i  '1 have just read out from His 
2xcellency the Governor Geueral now 'authorises you to come and occupy 
t.b.e Chair. Mi'. President, you are no new comer to this Assembly. 
'four record of public service to the country is one of which anyone and 
&Jly,country would be proud .. (Applause.) Your a.ppointment as a Judge 
." the Madras High Cow1; which laeted for a long period of twe! ve years 
haapeeuIiady well fitted you to 'occupy this important Chair. Indcpd. 
your record hu it that you frequently 'officia.ted as Chief Justice of the 
lIigh Court of Madras. After that, I understand, you were appointed a 
b'¥lmber of the Public Services Commission where you rendered signal 
service 8J;1dafter that you were appOinted an Executive Councillor of the 
lJengal o e me ~ which appointment you held for a term of five years. 
~ t our pl,8mory, you have been. with ue for nearly four year(! as Leader 
t ~e Indepeudent Party, in .WliiCh posit jon-I am sUre I am voicing the 
ctpinioR of everY OJle in lihis .HoUBe •. if I may. say s~  you d~~i ui ~ 
,.3'Gurself not only as a Lesd'er, hut as ODe who took a· very eqUItable and 
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[Mr. CbRirman.] 
"fiery clear' perception of all important mattel'i tha.t ·were e se ~ed to· t j~ 
House. With such a record, Mr. President, it 'needs no ftirtl1er words 
nor persuasion from me when I say I am voicing the opil1ionof evfiry 
Honourable Member of this House, 'that we have no doubt in our minds 
that you will ever guard jealously the rights and privileges of tllis House 
and of the Chair which you are about to occupy. If the reception you 
will get froro t.hiR House-and I lim surE' it will be grea.t-is as ~a m ~I  
was given to ~ for the few days I had the honour to occupy tillS Chmr 
anil kept. it warn, for yeu (Loud Applause), I am sure. Mr. PreSIdent, 
your feelings will be SI) permeated with n warmth of justice, and equity 
that while vou will be the friend of all" in this House you will eschew 
all parties· and will thus render to this House that .. great service ~ i  
everyone in tbis country expects of you. Mr. PreSIdent. I now l I~ 

you to come and OC(\Upy the Chair. (Loud and Prolonged Applause.) 

(Mr. qhairman ie~t olo el Sir ~e y Gidney) then a a~ed the 
Chair, whlCh was occupIed by Mr. PreSIdent (The Honourable SIr Abdur 
Rahim. K.C.S.I.) amidst Apll1ause.] 

The Honourable S1r lfrlpeDdra Blrcar '(I.eader of t.he House): Mr. 
·President. it is my privilege to say a few words of congr8.tulation on your· 
elevation to your high und rel'lponsible pORition as the President of this. 
Assembly. Sir, you have filled the highest judicial and administrative-
offices in this country, and your political ~ e ie e also has been so great 
lind so well-known to every Member of this House that I do not feel 
just.ified in recapitulating them over again. I 110m sure, I am "fIoicing the 
~ i i  of everyseotion of this HouBe tha.t· we have not the tl!ightettr. 
doupt, indeed we hO.ve the greateat confidence. that t~e high ~aditio i 

of this post will be kept up by you and that we shall have nothing buii 
decisions from you arrived at without fear or favour-decillions which will-
demonst.rate to everybody here that. YOll nre swayed by no ot.her considers-
. tion thun the sense of justice and fair play. Mr. Prel'iinent, I offer :vou 
congrntuiRtions on behRIf ,){ this side of the House. (Loud and Prolonged 
Applause:) 

¥r. B. J. Desai CRomhnv Northern Division: Non-Muhammadan 
Rural): Mr. President,' if I a~ the next in order of time in tendf.·ring my 
congratulations to you, they are nonetheless warm and nonetheleBB 
Rineere. (AIlpiRuse.) 80 fllr liS VOII. Sir. a ~ t~e ed  though I have 
not 1ll1.d the nClvnntBge of perRonnl friendl!hip, I certainly have kno,vn you 
throng}l those recor.ds which 'hm'e heen prf)ser\'ed in t.he recorded iud ~ 

~ ts om time to tinl(' delh'ereCl by you which have evinced n clear· 
. lIiind, almost n stern charllch-r und a straightforward met.hod of looking 
·nt qucotionswhich only even-hnnlled jl1stice inspires, Bnd there is one-
t.hing I wish to assure :\'ou in offering you my congratulations, amely~ 

that I nm one of those-nnd I hope every other Member of this U ~ 
shRr('s that feeling-who feel that t.here i!lnothing greater in life than to· 
fight without. ran('Our and to lose without bit.te.mess (LoudBnd Prolonget'l 
Applause): and I wish to Bssure you tha.t every support that personalJy 
,I myself CBn give and also those who will' otherwise support me in thiS 
:will be forthcoming freely-and r do not like every time to talk of this 
side 'of the House for at all events we have had two occil.siolls on which 
·l.heJ..e" is no sense e?,cept one of unaminity in the feeling of welcome to. 
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you. (Loud lind olo ~~e l Applause.) I hope and trust that you will 
occupy tbis Chair for the full period of its time with energy and vigour-
.and that we shall always look to you every time not merely for just·ice, 
but, if I may add a little to it, a certain amount of consideration alsO" 
for novices like myself so far as legislatures and Legislative Assemblies 
are concerned. (Laughter.) It is not merely with a sense of humility, 
but it is with a genuine segge of welcome, Sir, that I look to you and' 
J hope and trust that every section will from now onwards look up,on 
you as entirely above parties and entirely above sides, in fact Q little above-
the House itself: and I hqpe and trust that you will adorn the Chair with· 
that dignity. that inderflndeDce BDd tbllt clnrit.y of perception of whiC!'h we 
already have experience and which you are justly reputed to be credited 
\fith. (Loud and Prolonged Applause.) 

Sir Oowaajee JehaDglr (Bombay City: Non·Muhammadan Urban) '= 
Mr. President, I need hardly say that the Party, to which I have the--
honour to belong congratulates you most sincerely on your occupyingtJIia.·· 
place of honour and dignity.. It is superfluous for me to add  any man 
words to our genuine and sincere congratulatiOns. You, Mr. PresideDt, 

i ~ been not only 0.. member of our l)arty; but our Leader. and no one 
more than ourselv.es know your sense of justice, YOUT honesty of purpOIr8'" 
and, Hbm e .ail, your it i~t impartiality. Yon DOW belong to no !)L\J"ty; 
Mr. PI·eBident, .llnd we say with the gJ'e8test, cCinfidell"ec, that' you are sure 
to discharge. your duties. wit·h honour to yourself and credit to the Chair' 
you occupy. (Loud and' ProlongedAp'plause.) ., 'i 

Kr .•. A. Jlma&h (Bombay, City: Muhammadan Urban)::Mr. 
Pre;;idp.nt. 1 t·egret yet·,v mUl"h that ncwidentlllIy I wnll deillyed; but I 
entirely endorse the views nod the sentiHlents that btlve been cxpresAed" 
by the Deputy ~d 'l' of the Independent Party. Sjr, I hope that in that 
Choir you will hold the scales eVlln: lIQ.!I I have no doubt that, with yoUr' 
greot experience as a .Judge for many years Bnd also os Chief Justice of 
,the Madras High Court, there will be fair plav in t.h.is House so long as. 
you preside over this Assembly. (Loud and Prolonged Applause.) , 

Kaja 81r Vasudeva Bajah (Madras: La.ndholders): . Mr. President, on, 
behalf of. the Party to which I have the honour to belong, I should like 
to associate myself and t·he members of my Party with the expressions of 
('ongratulatioos that have been made 00 vour accession to the Presidential 
Chllir. It IS a. fi.tting recognition, Sir, ~  the eminent services that 'YOU 
have already rendered in varicus spheres of life both as a Judge of the' 
MadraH High Court, as a Chief Justice. as a Member of the Executive-
Council. BengRI, and also ~s a Non-Official Member of tbis Assembly. 
You are kpown to evel')'one of ml, lind W"E' know ex;\(·.t.Jy ~t we are 
expeeting of YOlland we have no hesitation in thinking that you wiII add 
further lustre And laurels to the office which you have now been called 
upon to occupy. I wiall you every success in your office. (Loud and 

lo ~ed Applause.) . 

Iri'. A. K. Qhuaavt (Dacca. cum Mymensingh : Muhammadan Rural) ~ 

Mr. President,· we on this side of the House extend to you our sincere 
eo ~ tulatio s on· your election to the Chair . We feel that you are wel1 
qualified by your legal, judicial and administrative experience and also 
by your familiarity' with the ~ti ej procedUre Rood precedeDts of th. 
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',::,p,{r •. A. ·R. GhUZ'n8'VL] . . :1 .., . 

'U ~ to di~a e t ~ :s o sibl~ duties' of the' high' oft\etion''WIhic5h 'yo1I 
... enherin,gtcidliy. Sir,. !ij}ea:itirig. fOr myself, it is: gta.tUying tti find t-hat 
JOr . the nrRt time in t.he hiStory' of t i~ Assembly a Bengalee :hae oom~' tIo 
· o~ Y the Chair (A Voice Jrom the OongTfJ88 PtJffy Bmo"e,·: "An 
~~iI  "), and it is all the more 'pleasing to me that he is" Muslim.. 
{CriCB ITom the ,cong'reBB Party Benches: "Oh !to) (BiT Muha1rltllad ¥&kll-b: 
· ~  cammun!YI!Ull"). From today you belong to no Party ("Hear, hear 
· ~l Congress Purty :~e es)  and we have no dQubt that you Will guide 
1i4e :delibe!'ationl of this Assembly and maintain and uphold its traditions • 
. ~t s  i ile ~ Llnd dignities with . impartiality. 

'. ., •. ~ .. ," _.! •. , "  : .' . ," . 

Sir Lealie Hudson (Bombay: European).: Mr. President, it gives m~ 
ve!'y greut pleasure to voice on behalf of myself and of the Honourable 
· lIlembers of the Buropeo,n Group. sitting. hehilld. me. 1)(11 s l ~  congrat ula-
'. __ !II on your ~  . elected tpthe Ronoura.b.le Chair of this . Rouse: It 
;ia .. ~l 's a li~t le u o tl l~t " l~  'that in l'eSpllct of these speeches of 
· eongTlltulations-:-nnd on ~ e :  occ;asions in respect. of speeches froin the 
.l4aaders. of ~ e "!'l'ious ou l :"~ o~e at the ItJJd qf the line, ansi, t e e~ 
lQre, 1 Qnd IJlY!lel.f a litt~ : 'cribbed. cabined and confined" in the mattel' 
· of language. But, b~li ! e " D.J.e, t~ se encomiums which have been passed 
· ~ . you by t ~e otb e~ Honourable ~embe s who have spoken before me are 
Wlly e d~d .by my s~l  .. We know Y,0\lr qualities of' head and heart; 
~  kn?",!, . ~e jpng ~ ame ta y e !~ !all e you have had. and also your 
· WIde JudlC1al expenence. W ~ )~ e  qUite sure that the rights of every 
· Honourable Member in this House 'will be safe in your very capable hands 
B,tIl we trust t.hai! yoo:wiU .. -enjoy good health throughout the period to 
!I\1bich you have been al~ to that .Cpair. '(Applause.'-

. '. ' ~ •. s. blY.(Berar el ese ta~ e): Mr. President; I wisn to 
associate mys~  and the Party I represent with all that has been said 
iR. pmise of vou. I need not refer t,o the sel'Vices you have rendered as 
~  pJ,.l:blic Ulan both as a membt'r o.l the Pl.lblic Service Commission ns' woll 
: aft a legislator and I!o Leader ,of an . important Party 'in thia House. I alao 
need not refer to the expr,rience which you have gained. and the legal 
~~ume  which you havedispll\yed fill a. Judge of the High Court. All 
thest' thingR have eminent.ly fitted ymt f!)r the l~ o iee ... hich you are 
l~II: yill  now, Rnd I hayc nO'dou'ht thllt. in yO'l,l the rights Rnd privilegell 
,n tIllS House R.re safe. I am sure the House will I\lwnYFi get from you t t~ 

· C9rrect lead and proper guidance 1I"heneVel' it needs it during t~ term it 
: $all be your good fortune to occupy this high office. I Wish to congra.tulail& 
y.ou, Sir, once more on behnlf of my a ~y  (ApplausEI.) . 

, a. Prealdlnt (The HonoUt'Bble Sir Abdur Rahim) t  . I grtlatly appreCla.te 
'IIhtl ~o ide ee which t ~ House has plailed in me by electing me to the 
·Chair. I fully realise the grea.t responsibilities attached to this gilioe, 
sad 1 need hardly assure you that I shall strive m~ best to discharge my 
. aufiics to your ootisfaction. I Bm aoonfinned believer in Parliamelltary 
institutions and I assure you that it will be my COD8tant endeavour to 
guide t.he deliberations of this House in a way which will best lead to the 
.development of Parlili.m.e1'l.tary inBtit.utions in this ommtry.. (Appause •. ) I 
~t'led hardly alBure .you that in discharging my duties I shall.be 8$riotly 
. ,tnpamalto aIll ileetidnl '0£ the ,House ad. ·aU· 'VIiewe that the . oo ~ 

:1If.-nbena of dri •. Biouae .... ,:bobi .. ,(Ilppiauae.) :1 .. kh"'·that: at ~ 

~  ee~ JDBy )e e~ OIl ,pMtiouIar ~  theca-ir .will be 
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calied ripon to keep order , 8Dd I hope aIld kust that aU aeetionB of t.he 
House and aU Hono1lrable Members individually will give me abundant 
co-operation in discharging my difficult duties. I need hardly tell you that 
I ~m greatly sensible of the onerous duties which I shall .have to disoh,.rge . 
81'1 the occupant of ,the Chair, and I hope it will be given rome with your 
help and co.operation to uphold the dignity of the Chair, ,its ijlJefulneU 
and it.s authority. I feel sure from what I know of ~'ou Ilnd have seen 01. 
y<ni during these few d.ys that lahan ei e u:t o ~ij ! '~: Y 
be neeeBBarY'! in guidiag and conducting. t;be.. pl,'OC8ediags with dignity ~  

in bsmmnioo8 ·ex1iel'. ',I uo DGt think itrilJ II.t)ceuary that· I $bo.ulcl litl 
anything more exeiept that I am extremely. <;lbligedto aU· those ~ ou al le 

Members 'who, . representing difterelilt 889tioDB. of the' Rouee •. ~a e . s&id 
about Rle, . the kind wEJl'ds' they have u~ ed aDd: the confidence they haV:& 
exprel8eu in 'm ~ Rna 'llihnJl sll'ive my best to deserve thllt (l9u:Menca ' j i~ 
they have reposed in me in thle fullest measure·polJ8ible. I thank aUthole 
Honourable Members who .have spoken such kind words very cordi all)' 
·.and I thank eveiyM8mtier of tbe HoUse for ·the· eonfilienoe ·placed. i.u me-
by electing me to tliis office. '. ,  . 

Now, I shall ask the Honourable the Leader of the House to make !a. 
ta~me t of the b128fueea tor tlle next week. ' 

STATEMENT OF BUSINESS. 

ft. Honourabl., SIt JhlplDdra 8IIaar (IJealier of t.he House): With 
your p('rmiilsio::l, Sir; I desire to make a st.&tJemeat ~" to the l'roh!'li.de 
(,ourso of G o\"cl·ument1 businesll in the weekbeginniug },{rJnday, the *f" 
Jlll'llflry. It was originally propoaed that the'Bh,·!.!9tb and SOUl »n(;l.lIc, 
be placed at the dispOSRl" of the House for' t.he dlRCuss10n of u mdion 011· 
th'J ItE'port of tLe Joint' Parliamentary Committee. It 110S. however, been 
Rscertained that it will" be more acceptabJe to t.he House that the debate 
should be taken in tlie' following week. AlTongements will ~ ~o li )'y 

be made for the motion on the Report of the Joint Pau'liamentar,v Coin-
mitt,eo to be d6bated on Mbnday t.he 4th, 'Wednesday the 6th, and either 
Saturday, the 9th February or Monday, the 11th February. It has not'been 
possible to provide business far the whole of next week, but it is thought;' 
t,h8t Members will not be averlle toO having !lOTlle ,;pllre timl' to prepilre' fOr 
the comrtitutiocal debate' in the following week. . 

The following business will 'be taken on Monday and Tuesday, the 28th 
and 29th J nnuary. On Monduy, motio~'s will be made to set. up the 
Emigration Committee, the Education, Health and I~lltids e ll tme~l 
('.;Ommittee, the Hedio? Pilg1'ilTlRge Comrnith'E' lind the Industric,s und' 
I~ bou  e a l~e tal Committ,ee. It is expected that' the Payment 01 
Wabl'f; EifJ and the Hedjn? il~ im Onidas Bill will he relld" for i t odu~­
tion on that dny. 'fhereuftel'. motion!! wi/f he mode to ) t l t~ ~e t 
Committee thE' Indian Mines (Arnpndment) Bill which was intl'orl\l('ed on 
t~e second day of the .Session a ~ o~ t.he eo sj~e atio  and passing of the· 
Bill to amend the Indian NaturallzatlOn Act whlch W88 R.lSO mtrodu('ed oil 
the same day. On Tuesday, the 29th, n. motion will he moved bvtlte 
Honourable Si,. JOSE'ph Bhare totaks int.o consideration the ad~ Agree-
mE'nt eoncludedon the 9th January between the 'GOvernment  of India 1JJ1d' .. 
His a ~!i tY" I Government in tJle' Uniteii Kingdom. . . 

' i~ ~~ei lbly tii~ " ~dj iimet ' ti '! I~~ ~ t e I~ on tda~ .1tie. 
~  ' all ~ ~ : '. ,  , "'." . 
L :  • '. ~ I I  : ), .• : 
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::SPEECH' DELIVERED TO THE LEGISLATIVE ASSEMBLY BY HIS 

EXCELLENCY THE VICEROY. 

His Excellency the Viceroy having arrived in p1'ooenion with the 
Honourable the l~ e ide t of t,he Legislative Asselnbly took bis. seat on the 
Dais I\t 'I'hree of the Clock. 

1!t8 J:ZCll18llay the Vlctroy: Gentlemen, in rising ·to ~t Honourablt! 
Members to this, the first Session of 8 New Assembly, my first very 
pleasant duty is to congratulate you warmly, Mr. President, on yoW 
~le tio  to your important I:\nd responsible post. With Bome knowledge 
·pt your activities during long years of public service, I am confident that 
you will carry out your duties with fairness and justice to every Honour-
.able Member of this Assembly, and I am equally confident that I can rely 
'on every Honourable Member giving his full support to the Chair. 

My next duty is to welcome to the I.egislative Assembly those who 11&'Ve 
been elected by their constituencies to represent their interests. Many of 
'those who were Members in the Assembly when I last addressed it have 
failed to secure re-election, and though I and. my colleagues cannot but 
regret the absence of those with whom we have been 80 closely Bssociated 
during the life-time of the last Assembly, our welcome to tho!!e who have 
ts.icen their places is none the less sincere. I trust that closer association 
~t  my GOvernment will make those of· you who come to this House for 
'the first time appreciate more fuUy the difficult nature ot the problems 
"with which we all are call8d upon to deal, and that discussions, whether 
-formal or informal, will make you realise that even though we may di l'~  

"1\.'8 to methods, we all have before us the same ideal, the weHare nnd 
.:advancement of India. 

BefOl'e I pass on to refer in greater detail to some of the matters which 
"will engage your attention during the Session, I must touch on one matter 
:which falls outside the rtlalm of politics or political controversy. The yeux 
.1985 marks the twentyfifth anniVerS6.TY of His Majesty the King-Emperor's 
"accession to ·the Throne. It is in acoordanoe with His Majest,y's wishes 
.that May 6th is to be a day of special thanksgiving throughout the Empire, 
Local Governments and the local Committees which they are constituting 
will, I feel sure, receive the cOl'dirol support of members of all ommu ities~ 

'classes and creeds in carrying out their thanksgiving celebrations in the 
-manner most I1pproprillte to the locality. You will also have seen the 
'Public Appeal which I issued a few weeks ago, with the gracious approvt.'1 
fOf Ris Majesty, suggesting that in commemoration of this auspicious 
<occasion a fund should be rmsed in India for charitable purposes and to he 
·devoted to four institutions of an All-India character, which are well known 
1;0 all classes in the country as a constant source of relief to cases of suffer-
ing and want, The very rer.dy response which was given to the appeal 
~ relieve the distress caused by the Earthquake a year ago makes me 
1l0pe that once again the Pl'inces and Peoples of India will give proof of 
·t.heir devotion to the Crown and of their generosity to those in need of 
-fi'8sistance. I profoundly hope that all Members '·of the Assembly will 
,do their share in helping on this worl .. 

May I also say that I am glad to think that, at the very outset of-their 
'iIUO,eiation wi\b the lndiaD LlMPalature. Honourable Members will a~  
opportunity of seeing something of the work of the Army ~ l  Ate' cou,iBe 
~  the ID6naru.vres that are .1lDW taking place in the vicinity of ,Delhi. It 
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has always been the view of His Excellency the GOwplander-in-Chief, and 
,it is one in which I entirely concur, that the representatives of the tax-payer 
!should hl&v6' e ~ y right to see in every sphere as much as they can or tho 
way in which their money is, spent. '  , 

'". . .'. 

It is my custom on this occasion ,to give you 6: general 8urv,ey ot the 
!Situation in India under the various heads of our administration and to 
1pform you of suah legislative measures as we propoae to lay before, you 
for your consideration, in addition to the Railway and General Budgt'lte 
-which are always bron,gllt up for discllssion at this Session. 

Let. me commence by saying that, as regards Foreign Affairs, Inma's 
,;relations with her neighbours continue to, be friendly and pelOceful. The 
oquestion of the undemarcated frontier between Bunua and China to which 
I referred when I last addressed the Members of the Assembly, a ~a s to 
'be on its way to a satisfactory solution 'by means of r.' Boundary Commis-
.sion which I hope will meet before very long. , 
I also look forward within the next few days to receiving 0. visit fro:pJ. 

·Ris Highness the Maharaja of Nepal as the guest of the Government of 
India. You will aU I am sure join me in extending a hearty welcome to 
tOur distinguished gu,est. 

, In the course of my aildress to the two HOllses of the Cent.ral Legisla-
;ture, last, August, 1 referred to th(·position of Indians in Zanzibar. Mr. 
Menon, who  was deputed by my Government to t.his territory in order 
'to study the effect of the legislat.ion in question, presented, his report at 
:-the end of September. A special meeting of toe 'Standing i i~tio  
Committee of the Central Legislat].lre W&'S summoned in the middle of 
'November to consider the report.' In full agreement with the advice of 
'the Committee, which endorsed the recommendations of Mr. Menon, 
':representations were made to His Majesty's Secretary of' State for the 
"Colonies, In view of the close connection between debt,s and'tbe securitv 
'-on which they have been advanced. we have, acting on Mr. Menon;s 
a-dvice, decided to defer final comment on the Land AlienatiOn Deeree until 
,the Commission appointed by the Government of Zanzibar to report on 
'the question of indebtedness has reported. As regards legislation relating 
to the clove trade" which appears to be of immediate and far-reaching 
'menace to Indiantrs.ding interests, we have suggested drastic revision. 
''The comments of the Resident in Zanzibar, to whom the Colonial Office 
referred Mr: Menon's report, have been recently received. Both the 
~e o t and the oommerits will be published shortly. Meanwhile, I would 
:like to give Honourable Members the aSSllrRllce that the Government of 
'India will continue to do theil' utmost to beCHre that the interests of the 
Indian community, which has Il long lind honour-able record of association 
with Zanzibar, are fully safeguarded. 

Honourable Members will be Rwure of the anxiety which leaders of the 
'Indian community in Kenya have for some time voiced regarding legi!i11'-
tion to regul&te the marketing of ,Native produce in that territory which 
:they expected would be introduced. Pronting by Mr.. Menon's deputation 
dio Zanzibar, my Government seo1,U'ed the concurrence of the Colonial Office 
"to ~  Menon's investigating the operation of similar legislation in Uganda 
,.and Tanganyika, :where it has ,been in force for some time, and to 68sess 
.its ,p,rqbable eIIec,t l,lpo.D I dia i~te es~ "in ~ ya  On the basis of the 
report,w}ili}hMr. Menon subuut~d representations were made carli 'in 
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Novtlmber. o ou ~ble Members will be ghld to learn that, pending' ~'­
siderr.tion of Mr. Menon's views, progress with the BUI, which tb'e o eli ~' 
ment of Kenya had gazetted, has been deferred. ' ,,' , 

Before leaving the subject of Indians overseas" I i ~ to refer to the' 
impending change in the office of Agent of the Government of India ~ 
South Africa: For domestic reasons Kunwar Sir Maharaj Singh has decid.ed' 
to retllrn to India: a few months before the expiry of the normal term., 
which is three years. My Government will be sorry to lose his services. 
Hiil sHccessor, the ·Honolll'able Syed Raza Ali, who is known to'many of yOU' 
personally, has already served in the, Union as mem,ber of a de utatio~ 

which the Government of India sent there in the difficult days when t ~ 

Class Areas Dill was under consideration. His previous Imowledge o~ ,tHe-
country 'and general experience as a man of affairs should enable him' ~ 
continue with success the work of his distinguished predecessors. 

Honourable ~embe s cannot hut he familiar with, probably many of them 
han participated in, the discussions and enquiries which are afoot regard-
ing India's educational system_ I am not one of those who feel thattJoWe. 
present system 'has served no useful purpose, that it is an unmixed trril. 
Social and economic changes, not toO mention political changes, create. 
conditions which neoessitatean overhaul of educational as of other activi-
ties. They are signs of a progressive national life; not nece,ssarHy a~l use '!  
of what has been or exists. My Government welcome the keen intereat 
which edueational problems have aroused throughout India; the profound 
attention which they b'l'e receiving from Local Governments, from educa-
tionists, from leading public personalities. The constitutional framework 
has made Edoostion the responsibility of Provincial Ministers and local: 
Legislatures. This is as it should be. But education is at the very 1'001; 
of nation6'1 prosperity. The Government of India cannot, therefore. be-
disinterested and aloof spectators. The.v may no longer direct or o t o~  

they can help to provide machinery which will facilitate and promote inter--
change of ideas and information. For this purpose my Government have, 
decided to revive the Education!'.'l Advisory Board from the next financial' 
year. The Assembly will be approached in due course to vote funds for 
the expenditure involved. 

During its -last Session the Assembly approved the proposal of my 
Government to locate the Imperial Institute of Agricultural Research in 
a'more central place. A suitable site has been finaUy ahosen for the pur-
pose, and I hope to lay the foundation-stone of the building next month., 
The new Institute, when ready, will be within easy reach of 'this Chamber. 
Honourable Members from all parts of India will thus he able. without the-
effort or inconvenience of h' tedious journey, to familiarise themselves with 
the work of the Institute for India's staple industry. 

The Imperial Council of Agricultural Research has continued' its efforts. 
~ Rssist, co-ordinate ana guide agricultural research througHout IndIa' aqcl 
lts help has been apprecir.ted and \ltilised to a steadily increasing degree. 
As y'!u are a~ "a e the lIyderapad, M;ysore B1ld B.arodit. Sbates ha;fe-
a ti l a~ed in t~~ work of the Research Council ana contrit>uted to ita 
funds for ~~ ~lme .l>s,'St., e~lltl  trle a a ~ e  Cocliin and Bhoil.r 
~te  have, JOlDeti the ~sea Ii Poqncil ~ d undertalen to-ma" ~ble 
~ ~~u~ s to ,its ~ e ei'  ~t t ~  e~bt mo~e' ~  e ti a: ~  ~t  
. ~ te t:~ !"t~a es <to ¥Ie ~~I  wlUch, ~ e "een takellWl,li' tJie"utiiectbf 
Impro'V'lDg ~ eial teturil to-ihe ~ t : for liii'enttftlprise.· "'\tb.eb rl 
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addressed the House lr.st August I referred in some detail to the Bteps 
whieh ,my Gollernment Wal t&kill8 for im o ~me ts ,iJ,l ~e ' marketin,g of 
a d ~ al pf9(luce. I meiltioned, in particular, our inten,t.ion to initiate, 
'at ,aa e8l'ly a date 8S possible, m8rk.eung surveys IQr eertQnmain groups 
of; commodities, vis., cereals, oilseeds, fruit and vegetables, fibres and 
tobacco, dairy p1'oduee ~ d poultry, livcstm:k and l\rcstQck; l'foduets. Siac,e 
thellthe Public 'Service CommiSBion h8s,been engIIIoged' an the recruitment 
of 17 central marketing officers and assistant marketing, officers, and these 
geutlemen nre expected to take UI' their duties under the Marketing &pert 
~ ly nllxt month. The details of the provincial sections afthe 8('Iheme 
have, also been completed Mld work will start almost imme,diately in the 
various ProVin08S. Simultaneously with the commodity surveys, the 
~ill  'markets bothprjmary and te .. minal will be studied and allO the 
results of. the previous effo .. ts which have heen made to organise producel'8 
and improve the markets open to them. It gives me great plel1.1lure to, add 
that we have also been assured of the active co-operation of a number 
of Innian States in the carrying out of this important project and that 
sever6:1 of, them are appointing special marketing staffs of their .o:wn for 
the P\lrpose. AJJ each survey is om ~ted'  the practical conclusions to 
which ,they are designed to lead will be examined in: consultation witlb Local 
Governments, 80 that active development w,Otk for the improvemeJlt of 
marketing may be undertaken. without delay. 

For simplicity in administration I>nd the convenience of the publie, the 
Marketing Expert to the Imperial Council of AgricuLtura.1 esea ~  has 
been designated Agricultural Marketing Adviser to the Government of 
Indinand a separate office created bond at~a ed to the Imperial Council 
of Agricultural Research Department. "  . , 

Another matter which came under consideration at t,he Provincial 
Economic Conference in April 1984: was the improvement and developmeat 
of the dbUy industry in ·lndia-a. question of DI'8i;-olau importance':to pro-
dugers and CODauIDert, alike. In the&e days when world market. appear 
to be too well supplied with (wery kind of grain, the better development 
of ' livestock industries is an a.venue of progress which CW!lUot be neglected. 
In any attempt to develop the dairy industry it is particularly important 
tbliot bet.iier methods of ma et ~  and te~ uiea l improvements in the 
i ~ust y should be introduced simultaneously. This question also has been 
studied by the Imperial Counoil of Agrioultural Rel1earch and proposals 
ha-ve recently been approved by Government under which the Im e~ 
Institute of Animal Husbandry and Dairying at Ba:ngalor.e will be supple. 
l.n,ented by a Dairy Industry Instjtute including a ,nodel creamery aud a 
Ia,Boratory for research on the p4ysical and chemic6:l properties of I ~ 
milk and its utilisation. Various methods of proceSBing and transportiug 
~il  under Indian conditions will be studied experimentally as well as the 
umnufacture of condensed milk, milk powder, c6.8ein and other milk 
products including butter and, ghee.. In this manner we hope to give a 
~e i ite stimulus to dev,elopments whichahould improve the aupply of 
milk and milk products to, the gener,al PUPt.Yatian, specially ill. the ~ I  
and be of financial benefit to a large number of Indian agriculturists. 

I, .; O,ur .geMi4:l proposals in e a~d to . ~~" the' ~ eti  and dait',Jiug 
i ~ s han aheady received the approval of the 'StandiDg 1!lnanC6 (}om. 
~~tee  During the debates ou the ijU ~ Exoise Bill which was puled _ 
~ l t il o e me bao e ~d  a :t l me~i o  ,the Seleot ee.-
~ ~ o  t~s a: U et t lie ul! t " j I'oy ~  shouldibe mlCie ~  aei .. ti6c 
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and technological research designed to 88sist the Indian Sugar Industry 
and thus repeated the assurances given when the Sugar Indultry Protec-
tion Act was passed in 1982. In fulfilment of this promise my Government 
have now approved the broad outlines of r.' scheme for a Central Sugar 
T ustitute prepared by the Sugar Committee of the Imperial Council of 
Agricultural Research .. This Institute is intended to provide for research 
work in sugar tecbnology,suitable training for scientific and technical staff 
und for techllOlogic&.i assistance and advice to the industry. The Sugar 
Committee recommended that the Oentral Institute sllould he established 
at . Cawnpore and if possible the existing Sugar section of the Harcourt 
Butler Technologicsl Institute should be expsnded to the extent required. 
Not only is Cawnpore a very suitable Centre for this purpose, but the 
Harcourt Butler Technological Institute is r.·lresdy the headquarters of the 
Sugar Technologist and the experimental sugar factory maintained by the 
Hesearch Council in co-operation with the United Provinces Government. 
I am glad to say that the provisionsl concun'ence of thE' United Provinces 
Government in these propos6.·ls has been secured, and we are now at work 
on details. The need for building up a really efficient Indian sugar industry 
during the 15-year period for which tariff protection has been given by the 
Legislature is self-evident, and I need hsrdly emphasise the essential psrt 
which scientific resElarch and properly organised technical instruction must 
play in that process. 

In the Fosts and Telegraphs Department the past year has seen BOme 
notable extensions of the trunk telephone system of India, and my Govern-
Inent intend to pursue their policy of expansion actively, as they feel th6.t 
this rapid and effective means of communication must be of great benefit 
to the commercial community. You may he interested to hear that the 
Department, under the instructions of my Government, is now making 
arrangements to i8sue &.. special series of commemoration .tamps in con-
nection with the celebration of the Silver Jubilee of His Imperial Majesty 
the King-Emperor. . 

The great developments which have taken place in the last two months 
Hhow the increasing importance of air transport in this country. A new 
air mail service W69 inaugurated in December between Karachi and Lahot'e, 
which will make connection with the Imperial Airways Service at Karachi 
lInd so bring the people of North-West India into closer relations with 
western countries. An· even more striking development has been the 
duplication, at the beginning of this month, of the Imperial Airways Service 
from Croydon to KSTachi. I am glad to be sble to say that this duplication 
has been supplemented, ill a praiseworthy spirit of co-operation, by the 
companies operating our internal air services. The trans-India service to 
qaloutta has been duplicated, snd 'the duplication c&.Tried on from Calcutta 
to Rungoon. The feeder services to MadrllS and to Lahore have also been 
duplicated. As a result of these expansions, the whole of Jndili.' has now 
the benefit of two air mail services a week, and I trust that these increased 
faoilities will be a faotor in improving Indian trade. 

You will have gathered from statements which have appeared in tbe 
1"'ress that His Majesty's Government have now Under consideration a 
~ eme  of t ~ very highest. im o ta~ e for the introduct·ion o. an Empire 
~ ' .Mail e l e t~e adoption of which would bring ahoutfar the greatest 
~ le advance ~l ~ h... yet b~e  made in the speed and freqftericy· of 
air services and lDcldentally bnng India into much cl08e1' contact· with 
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Empire countries, and with other countries lying on or netu the Empire au' 
routes. My Government fully realise the extent to which India is concerned 
in these proposals, and the part it is desirable thr.t she should take in any 
scheme of l!lmpire air routes. I am not in a position at the moment to 
"'y more than that they are· giving the scheme their mait serious con-
sideration. . , 
In. connect.ion with li.oad Development, two uuportunt events huve 

ooourred recentJy. In. December last an l~a  Roads Congt'ess was held, 
which was attended by Engineers from all Provinces and important States 
in India and by 8 number of business-men, professionally intet:ested in 
road-making. The object of the Congress was to enable those concerned 
.with .t.he technic,,1 aspects of road construction to pool their experience 
and to leam how the problems which confront them have been attacked 
and IIOlved: in ot.her parts of India. I understand that the generai 
imprelsion amongst those who attended the Congress was that; this wag 
successfully achieved, and that it was felt that the meeting should be the 
fi.rst of a aeries which will keep road engineers in clolle touch with thOBe 
methods of road-ma.king which have proved of vaJ,ue and enable them to 
avoid methods whioh have proved failures in the past. 

The Road Congress was followed in January by the first meeting of tbe 
Transport Advisory Council, a bcdy of an entirely different character and 
. wjth a different purpose. It oonsisted of the Ministers in charge of 
·lloads in the Provinces or their representati\'es, witll one or two technical 
advisers; and its function was to arrive at a considered .tatement of 
policy which could be generally acted upon by the Provinces for the 
furtherance of the co-ordinated development of road, rail and Qtherforms 
of transport, a purpose which all must. admit is of the very highest; import· 
ance. I am glad to be able to say that the Council was able to formulate 
a statement of policy which covers many, if not all, of the major oble~s 

now facing us in connection with this very difficult subject, and that ~ e) 
also indioated definite lines for further investigation. This statement 'of 
policv will now he placed by my Government before the Provincifll 
Governments, and I trust that it will not be long be o ~ it is in active 
operation and that it will prove of grea.t economic benefit to the whole 
country. . 

While oonstitutional issues naturally tend to occupy the leading place 
in our minds at present, the consideration of these should not hamper 
us in pursuiIig reforms in other directions. The Whitley Commission, 
nfter quoting John Bright's maxim that "the nation in ,every countl·y 
dwells in the cottage", added that the well-being of the people Iqust bt' 
the primary concern' of every Government, whatever its composition. The 
same ill true of every Legislature, and it is satisfactory to find on looking 
back that, although Legislative Assemblies have varied considerably in 
composition and outlook, they have all agreed in pursuing legislation 
·designed to protect and ameliorate the condition of labour. Weare at; 
present pursuing an· important programme of !.abour legislation, which 
follows the general lines suggested by the Whitley Commission, Bnd some 
Bills arising directly or indirectly out of that Commission's recommenda· 
ti()nljl-will come up for your consideration. One of these Billa is designed 
mainly to prevent certain abuses relating to the payment of wages a~d 
represents 8 heginning for India· of what is known elsewhere u.s "t u~  
legiSlation". A Bill for this pmpose was i ~ od ed in the el'ed~li  

A.lembly Rn'd' circulated for opinions. After these were received.': n ! I~~~~  
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for Select Oommittee" was tabled, but i,t wits unfortunately n;ot reached. 
'\\"e have used the interval (;0 attempt ourselves to incotpor.tc· a nul'nbllr 
of 'changes suggested by the opinions. and thereby to' f&cilitate fuk'ther 
progress, and the new Bill accordingly represents a revised edition' of, ~e 
old one: I commend it toO your ctlreful cOllsiderat,ion. A secorid Labotlr 
Bill ",bieh has lllr'eildv been introduced involves "revision of the '1nain 
labOur provisions of ~ ~ Indian. Mit\es· Act: it includes "propos&ls for l'8dl1ciDg 
m ~Ut  hoUrs and for rai!!ling substantially .theminimum • ,for 
employment in mines. 

Two further Bille owe I.L eertRin Uluount of inspiration to ·the Whitley 
Commission, altboughthey· do not faU within the eategory of labour 
legislation, . but have a wider "im. They hoth !!leek to amend·the Civil 
Procedure Code in respect of the execution of ~ ees and they .ar8 both 
. designed fat the proteotion of debtors. The problem of i de~tedoe  has 
been very prominently before t.he public in recent years, and in IIODle 
Provinces bold legislative experiments are being 8I8Qyed in the endeavour 
to alleviate what ill undoubtedly B grave weakness of our economic sYI~m  

Our propoaals are more modest in scope and aim at ensuring th",t the 
law oannot be invoked to enforce undue hardship on those who become 
emharra8sed. The most important provision of one of these Bil)s extenas 
prot.ecUon from attachment to a.ll salaries not exceeding Bs. lO(), per 
JiDouth. while the object of the other is to protect honest judgment-dehtor!' 
from imprisonment for debt. . .. 

Weare now in the sixth year of the economic depresllion ~  ~lI 
like B blight on world trade and eomm l't~e in ]929. Our hopes of be~  

times bave heen disappointed too often in t,he paRt. few ye81'8 to W1U'T8IIt, 
more than B measure of cnutiouR opt,imism for the immediAote future, but 
we in India ma.y at least take comfort from the fact that the recovery 
in our fOl'eign trade whieh mahife!!lted itself lut; year is  ,.till being maJn-
iained, while the recent imp1'ovement in railWAy traffic may fairly be 
regarded as significant of better things to come. But the full restoration 
of prosperity to India does not, depend on India alone. So long, as the 
natural flow of world trade is interrupted, or diverted into artificial 
ettannels, for so long will the process of recovery be retarded. It is 
unfortunate tbll.t· 80me of the best of. our customers for tbe raw and semi-
manufactured products of India have. been driven, by sheer necessity, to 
aaopt expedients to balance their trade exchanges which a few years ago 
would haTe been unthinkable. But whatever opinion we may have ,of 
·the wisdom of systems of quotas and exchange restrictions, we cannot hut 
~ille the stem logic of facts and the practical difficulties whieh 
lie in the path to recovery, J n particular, ·the financial embarrassments 
of Gennany have p,alled into being a regime of import and excl)ange coptrol 
which' may ha.ve ReriOUf! repercussions on India's expon' tradei.n ma~y 
important staples. Thi6 is 0. problem whichh4s been .reoeiving the most 
earnest conlridl"l'ation of the· Government 01. India. It .is a problem. ' ~ie  
is eap!lblEi of no facile solution, but I am hopeful that my o~e mel t  

with the co-operation and advice of the oommercialinterests mainly ~o ­

cerned, will evolve 8 solution which will he BS sa ti a to ~ it). the ,ilti'tna.te, 
a8 in the iin'lnediate, interests of India. . .. ." " 

As Roriourable Members (If this House I ~ no doUbt MA'Rr.e, .t.he ~ 
J\greemenf between India 'Bnd the United KiI\Rdom ",h,oh :wu o~ d 
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at Ottawa in HJ32 rein ted only to sl1ch goods as W81f8 ' ~bj t t to ~ o­
bective 01' nOll-concesaiona.i"rntetll of duty. Th'lre was si l~ o ~b~ ~  
of this mont,it a 'SupplemElOtl'ry Agreement between t·he o e e~t  (,If 
~ l ij~ aqd His Majesty 's ~"e l lo t in tb:eynite4 ~i dom which "~'  
~~ important field of protected om~:l lt  ",hlOb was l~t U to ~d 
o.v the main Agreement of 19a2. It lliI ill the DtI,ture o t llli tij ~ ~e 
l",ter Agreement should differ in itt! clu1l'ucter from the earlier que,., :!t 
relates not .so much to'the tariB treatment of specific I l litie~ '  
,1;0 the general principles governing the exercise, of our pr.nt oll~y: :"f 
discriminating protection. It is the hope of :ll1y .Government, t ~t .t.qe 
clear and unequivocal statenltlllt of their tariff policy o t~ i l~  
new Agreement will remove any lingering doub~  or suspiciOlll., ~d  help 
to iD.sugutate' I1n era of. good-will and frJ.endlWesll witb: prof()und ~e ~~t 
to the trade and political elatioll~ of Great Br.itain and India. 

1'he sepllration of Burmn from India is Itn issue of prirneiiriportsl1ee 
from many points of vil:'w; but I would refer 'heta toOne ftspebt 'of the 
~! t io  only. If and when Burma !leparatefJ. there will 'arise the prohlena 
'&f the future trade relations of two countries whieh, ,up to"the . moment, 
nf BeI18r8tion, hnve been in the c1Of!est poslJit,le',economie lin'jon. "It:laof 
equal 'importance to both oountries t.htlt there .:should be no abrUpt dis-
130ntinuit" er dislocation of their mutual trade, and it is thereforc' e!lsential 
to provide &gainst such a contingency. You wi'll, I think, agree' thllt it 
would be unrel14lonaWe to pallt! on to two ire8pon!lible 'mm~s R 

roady-made regime which would fettcl' in perpetuit,y. or for any considM--
able ,pel'iod, their powers a.nd di!ICl'etion to fOl'mulate, , aod.put, into 
opMation, a tariff policy' in oonIOnanC6 with their own' particular eiloeutb· 
HI,lUtHeR. ~ t,IIe same t.ime the period of bTansitioo.' and ailaptatiOa: 'to 
new conditions will be a difficult .onc,Bnd J believe UlOt,it,"wili ~ '  

,Iklrviceto both oountries if there is IlreBOribed a'regime gov8ming. t.lI) 
"muC/uAl' "Node of India and Burma for 0 limitJedperiod aftersepArfttifln. 

it i t ~t limited period it should 'be pOl8ibhdor both Governments'to 
·take. II'i;ollk of their pOlition awl to negotiate ;freely, and on' tbeir', own 
: ~o sibility  a fresh agreemeat ,in the beat interests of 'these whom they 
, tteprea6nt.The nature of the tempol'Qry regime' i. Ute 'Subject of. , OOh\let'-
e&tiona behreen my -Government and representMiv811 of the, GdVttrnment 
~  Burma. In & m&tter of 00 "iml importance to eommeree :and indll*y 
in India, we have sought the advice Of representatP1es o ~e in ..... 
'R&d the view8 which ,they have expreaaed will 'l' ~i e 1lhefuHesli ,oonllideta-
trion Gim;v Government in the negotiation of' any:agreelJidt or' ! e i~~  

,:' In speElches I have made since the ubli~tlo  of the Joint seief;lt 
. )m~itt~e's Report I hBwe exprcsse<l ~sel  geo!'lrally on the scheme of 
constItutional reform, but I feel that lD add~ ll 'jj ble ~­

bers on t.his subject T hllve a special message to deliver, in d~  

thnt I may give expression to thoughts on which my mind has dwelt far 
I ~  tAan isperhapsrealiRed. My 888ooiaijoo with India now dates 

'~' : ~ mamy yeal's that I can without pNlumption loy before you 
',refleritionsbased on my own experienee.Forthat . lesIOn. speoking"M 
'Jlihefitead' of the administration in India, I hope 'I may be RllOwed to iiimk(' 
l!ft \ hlbre ; peraonal note than ia ~sual in ~ eae ,addrell8til. ' 

" ; , . :X 'wou,la ,ask you in t.he first place when YOllturn over in ,l'Our: ~b'~ 
; the,schf\me of constitutional reform )o e~ in aBUI ,to nJ. y~  
I ~t te iti!  on t,he broad lin('s on which it is, Iled. I~ an PQe .ai/le 
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, fo'rthe 'mohlellt t,hc argument.s and discussions of reeent years; 1Ihe 
evidence and the memoranda, the documents and the reports, in ahort 
all tille' literature of the reforms. Free your minds of these, and let your 
thoughts centre 011 the great pfinciples which have increasingly a s~ 

them&eIves, until they have dominated the scheme. They are the found. 
tions on which the scheme is built, Provincial Autonom,· in British Indif.t 
and a' Federa.tion cotnprising the whole Continent.r ean remember the 
time when Federation was discussed as a visionary dream, somtlthing In 
the remote future, something distant and scarcely practicable. Gradually 
'it has taken shape, it has come nearer.  Honourable Members with as close 
a knowledge of India's political histor,Y BS my own will remember thllt 
the authors of the Joint Report of 1917 were not content with sketching 
all imml'diate scheme of reform!!. They let their minds l'Un on into what 
the future uught bring. What was it they saw before them, when t e ~  

liS!! umed ,the mUll tle of prophecy? Let me take their own words: "India 
WllS to be a sisterhood of. self-governing States, pl'esided over by a Central 
Govamment. ,;>ccupied with matters of common interest, external and 
internal. .The units Were not to be the Provinces alone. With theln 
t.h,cll·(j were to be I\8sociated the Indian States anxious to contribute to the 
~o ll o  s(lrvice, but s61lsitive to maintain their own individuality". In 
1917 these tlloughts were expressed 8S 8. C'.onception of the future, some-
thing to, aim at, $Omething not yet within reach. But where do we stand 
now? 
N evor should we forget the contribution of the Princes at the first 

~lld able Conference when they declared their readiness to enter ;1"'-
.. Al1.-Indill. Federation. '£.1Ie appeal of this great principle wos il'resistible. 
The Princes rose to the occasion. What was till then scarcely more than 
.. picture, of Il. possible future was transformed at once into something 
subs~a tial on which to build. Here at last were the real foundations on 
which to construct a scheme embodying the essential unity of India. 
<Look back over India 'shistory to the time before the British connect;ioll 
established itself. This dream of a dominion extending its authorit.y from 
OJ).e. end of the Continent to the other from age to age seized the miad 
~ d gripped the imsginat.ionof the great rulers of the put. We, tbtl 

,British in India, have brought peace and ordered govemment over a lODH 
. period of years. Under our hand the politieal life of the country has 
. grown and expanded. New ideuaof public and personal liberlyhave ,been 
enoouraged and. ha.ve taken root. But in a Federation of aU India I aee 
the, coping stone of British achievement. I can confidently aS86rt that 
. this' idei1.l with its necessary corollary of Provincial Autonomy should 
command the support of all, both British and Indian, who honenly desire 
:tJU;'·advancement of India. in the su('cessive stages of her political develop-
"mant.· 

,But if this is our objective, how is it to be reached ?The answer 
will be founel in the Report of the Select Committee and. in the Bill 
presented by His Mnjesty's Govemment to Parliament. Years of thought 
.and' careful investigation have been given to the preparation of the scheme 
in nIl its multifariousahd ,complicnted details. It is no easy road tl1at 
leads to Federa.tion. Th,e higher we set our aim, the moro numerO\1ll tho 
dlfticu.1ticB to surmollDt. 'But that is no reason why we should be rieterred. 
fno not imagine .for Q motnpnt thllt it is possible to construct sO gt:eat a 
'Bcheme of politiclIll oovan('c with· 88 much ease and e a t es~  as an 
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architeet can command in planning or altering a houBe. There ~ e  many 
diverBimes of taste,  many varieties of .mbition.of whioh acwunt b .. to 
be taken when a new CQnBmtution iB planned. Let UB a., practical. ~e  

reoognise that in any large and general question differences of opinj,qn 
mUBt exiBt. Take the queBtion of reBervationB and safeguardJJ,. ~ l b 

especially Indian criticism haB been directed. In". B6pse the,Je a ~ua da 
.are themselves a meaBure of the advance intended. Were the ~ ~ate  

of pOwer contemplated by His Ma.jesty's Government so small, 80 e~o"" 
a thing &s critics are apt to suggest, the need for Safeguards \VQuld 
scarcely have been raised. It i,s beoauBe the transfer of power is ~" 
botb in range and in substance, that oaution demands sa.feguards to carry 
us safely from one system of government to another; Is the molutioJ) 
of. safeguards an unreasonable or unfriendly act?, Surely thiJJ would be a 
narrow, and a prejudiced' view. We owe an o.oloaowledgment to ~e ~lel!t 
Committee for helping to put the constitutional safeguards. fllr in .. t~e  

the special powers of the Governor General and the Governors, ill their 
true Jigbt a8 the necessary complement, in e~e t conditions, ~ e o  
sible government, without which it could have small hope of su~e'  I ." 

,  ' ;,' I ~ ... 

In other directions also the scheme is oriticised. For·: instiluee, : it II 
suggested in some quarteJ:s that a sinister motive underlies the substitution 
of indirect for direct election to the Federal Legislature. It is no Recret 
that I personally and my Government supported the principle of direct 
election. That does not mean that we do not r<:cognise that there are 
cogent arguments on the other Ilide. After balancing the consideration. 
the Committee decided in favour of indirect election. But mark their 
words. They have said in the most explicit terms that they do not think 
it possible for Parliament to lay down today the exact method of oonsti. 
tut.ing the Central Legislature for any long period of time. They express 
the hope that, nfter time bas passed for experience to be gained, the 
li'ederal Legislature, if Indian opinion thinks modification is required, will 
lay its own proposals before Parliament. We (',annot· anticipate tbe 
decision Parliament will reRCh on this important question; hut advocate 
a8 I have always heen of direct election, I do not feel that what the 
Committee wrote on the subject should leave Indians with a !lenSe of 
grievance. 

Some of those who criticise the proposals admit that Indian diqp-ee. 
ments have contributed to the sufficiently formidable diffioulty of freetipg 
n constitution on so vast a scale. Undoubtedly these tliagreement.e have 
influenced the form of the proposals. But be it remembered' to thp 
credit of His Majesty's Government that they have at no time allowed 
disagreements among Indians to impede the paths of reform. Of this no 
better illustration could be given than the Communal Decision Wldertaken 
by His Majesty's Government solely for the reB80n that the communities 
were unable to agree among themselves. 

A constitutional scheme prepared in these conditions may not btl 
ideally perfect. Were that the test to be applied, all human action would 
be impeded and no human institution would be commend'able. But 1 
am satisfied that the scheme gives to India the opportunity, to which shc 
!«) earnestly Rspires, to mould her future nearer to her heart'. desire. 
Parliament may make modifications in this or that direction during the 
period while the scheme is under their considerat.ion in the ensuing 
~o t s  Let; Indian leaders work to secure changes or improvements on 
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paid : to whieh 'they lllitaeh importance. But IcoUDliel, themib aU' 
e&rne.BMreBa to' take ,the, ec:heme as the only path likely In any periOd' of, 
tl;:mi; \1iatr ~ can 'yet foresee iIobring within their reach the great icleat 
cif. 'tIIf1 A:1f·India .F.etierath:m, my fliith in which I have just expreaaed., 'If, 
a,',lcddently };lope, the' proposals of His Majesty's' Gdvel1lmeDt8l'e' 
ucdep'ted b.y Parlillmerith)n whom lies the final ~ o ~jbility  I I~ t&:, 
ttl;s 'oou it~ to respond, ~it  no ~ e tiai  voice to the opportunity offered 
I~' ail ulwuyii been by ambition to scc Inditt t,akt' her position on tpt.1TlS' 
oIeom te~ equality. wi-tit the other u~mbe s of the British Common;. 
e~~:'" As ber ,proble,ms'lliffer ftom thoso of ot,her parts of the Empire, 
sO 'lido mav 'her constitution take a form different from ('.onstitl1tioDS else 
~ e~ ' 'B"ttt I 'am convinced that tho path to Fed.er&tion is the path t a~ 
leMa to'fftdii 's surendval'lCc. 'I'he cODstitutionRI Sc-heme that takes lad;" 
o t ~t 'toad' is a Bcheme ell~ t  the exercise of her best exertiOn ... , 

" Wiih t,pese words I l~a e yo.u to your labours, and it is myeamest, 
prayer ~Il~t a Divine, Providence may, hi ,t,be momentous daJs that Jie, 
nhead 'of us, gtiide us aU in the discharge of our several respoDsibilities. 
(Loud Applauae.) 
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